B Payers Laid
House. [Placed in Library.
LT-8148/74.]

(b) The main theme of the varidus
resalutions is that the blood required
for Blood Transfusion Serviaes should
come from voluntary donors In addi-
tion every nation should benefit from
the major medical and sclentific ad-
vances achieved in recent years 1o
bloog research. technology and pro-
grammings. These are already m the
mind of the Government and the fel-
lowing schemes are under considera-
tion—

1. Propaganda through mass media
ke filmg angd publicity
through radios, posters ana
holding of seminars etc. Re-
cently, in February, 1874, the
Films Division of the Minis-
try of Information and
Broadcasting has produced
film entitled “The Bank that
saves Life”,

2 Various incentives to be given
to attract voluntary blood
donors

3. Central assistance to voluntary
organisations in varioug States
to promote Voluntary Blood
Donation Programme

See No.

As regards getting henefllt from the
major medical and scientific advances
achieved in recent y2ar3, there is
Blood Group Reference Centre at the
"Seth G, 8. Medical College, Parel,
Bombay, which 1s also> recognised by
the World Health Orgamsation, * ‘hich
imparts traimming 1in Bloed Transfusion
to Blood Tramsfusion Technicians and
also conducts Research Work on this
. subject

12.28 hrs,
PAPERS LAID ON THE TABLE

SUPPLEMENTARY REPORT oF C.AG. orF
Ino1a, 1872-73, UNION GOVERNMENT
(Crvin)

THE MINISTER OF STATE IN
"THE MINISTRY OF TFINANCE
{SHRI K. R. GANESH): I beg to

AUGUST 8, 1874
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on the Table a uopr of the Su

tary Report of 1§
and Auditor General of lndh d&vefnmﬁ.
year 1972-73, Union t
(Civil), under article 151(1) of the

Constitution. {Placed in Library.
See No, LT-8140/74].

ot wrew fgrlt wowdeht (morferre)
wsaw wEra, g fed ool af ¢ s
@ & fylr dewor a0 ¥ A <
T qY A AT AT wIw Ik
A o ow ol g fwlng
o fawdr ?

W WEYRW : WY AdTET AqT
Tt ?
SHRI K. R. GANESH: It is the

CAG's report and 1t normally takes
time to get translated in Hindi.

)
% A1 wE oAm A gt fF @ww
qrar & 1 DAY A arg dare @y
Tifgg 1+ W F e fEw g
arfen (saawra) .

frava & =i wr fedr & gftqon
g1 HATEAT ®1 Adt A § (gedr ay
arid sy ar arfi gL, L (www)

it vz fagrdt st e
wEET, A FTA a7 § FAN forely ay
T W9AE T ¥ ) e e §
e & g2 9T A o FErw @ o
Iy o WS derTwr @ne
arg gr )

MR. SPEAKER: I gave

ruling
the other day that in case Hindi

the
the
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version 1s Bot coming,. some explana-
tpry note should be sent to the Spea-
ker or the member

SHRI K R. GANESH This 18 the
CAG's report and under the Consta
tution, it has to be placed on the
Table of the House I am not trans-
lating 1t nor 1s the Finance Miumstry
doing 1t There 13 a translation
dgency and they take their own
time because they say they are over-
worked There are two ways open
Either I do not place at all till the
Hindi translation comes

SHRI BHAGWAT JHA AZAD
This 15 an absolutely wrong argu
ment

SHRI ATAL BIHARI VAJPAYEE
When was this report sent to the
translation wing?

SHRI BHAGWAT JHA AZAD We
will find 1t out from the CAG

SHRI ATAL BIHARI VAJPAYEE
You should have found it out before
placing 1t on the Table

MR SPEAKER You will come
with proper infoimation why 1t was
not done

St AT T WTATY WO AT
®RA § 989 HW IS a1 FAT g
FUEFAr ¥ | W s w) R ¥ aw A
Y 21T OF AT WA T AT AFA ¥ |

MR SPEAKER Next item Shn

Shinde
SHRI VAYALAR RAVI (Chirayin-

ki) The CAG 1s having constitu
tional protection He 13 not under
the direct control of the Finance

Mimustry You mnust give a specific
direciion

MR SPEAKER | have alrcady
siyd that be will come with a proper
explanation as to why 1t was not
done 1 have passed on to the next

Phpers Laid  SRAVANA 17, 1806 (S4KA)
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1tem

& fefemm arnm ? adft 3T @ T
T B, WURT ¥ TR AT §
T ¥ OTAER PN B | AAH
e wiew & g Fgm g a1 W™
A WY AT FET

NOIIFICATIONS UNDER ESSENTIAL CoM-
MODITIES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
I beg to lay on the Table a copy each
of the following Notifications (Hinda
and English versions) under sub-
section (6) of the section 3 of the
Essential Commodities Act, 1955 —

(1) The Southern States (Regu-
lation si Export of Rice)
Amendment Order, 1974,

published in Notification No
GSR 219(E) in Gazette of
India dated the 10th May,

1974
(1) The Wheat (Price Control)
Oider, 1974  published in

Notification No GSR 261
{E) 1n Gaczette of India dated
the 5th June, 1974

(1) The Foodgrains Movement
Resiriction, (Exemption of
Sceds) Amcndment Order,
1874 published m Notifica-
tion No GSR 262(E) in
Gazette of India dated the
10th June, 1974

t1n) The Delhi Roller Mills Wheat
Products (Ex mill and Retail}
Piice Control Order, 1974,
published in Notification No
GSR 308(E) in Gazette of
Indiy dated the 9th  July,
1974

(v) The Roller Mills Wheat Pro-
ducts (Ex mmll) Price Control
(Second Amendment) Order,
1974 published in Notifica-
tion No GSR. 318(E) n
Gazette of India dated the
12th July, 1974
[Placed sn Labrary.
8141/74)

See No.



